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OFFICE NOTE 	 DATE 	 COURT'S ORDER 

5-12-94 , 	Mr.N.S 1 Deka for the applicant. Issue 

	

PfllCUon Is 	' 	'notice to the respondents to show cause 

as to why the app1iation shoufleadmjtt_ C.  
ed and the interim relief as prayed may t:j 	Jc 

not be granteth The respondents are direc- 

'ted to produce copy of the order of the 

SDI(East) order No.AI/Sonaswar dated 
10-10-94. 

Returnable on 19-12-94. Adjourned 
'to 19-12-94. 

Vice—Chairman 

im  

191294 	 jned to 11.1.1995. 
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ç QFFfICE NOTE 	 DATE 	 COURT ORDER 

	

11-195' 	None ispresent. Disrnissed for 

f
default. 
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Vjce..Chairman 

lm 	 '"Member 

IPOS1LC 	for .... .. 1...... Nos. 
ReSpoflc;ant v;deJoJBD/ 	

' 	
f 	 S  

Cash R e1pt No 2 

't$4 	 20.1 .95, By order separately Passed on 

J1!P.No.8/95 

o be placed for admiesion on 3001.95. 
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,30..1..95 : 	Adjourned'to 31.1.1995. 
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Mr S. Deka for\the applicant. 
• 	 The i\arnad CoUfl$ 	8eeks to withdraw 

'the applicatn with libe\ty t Lila fresh 

• 

	

	 application or\tha same Cae of action on 
the grounds the due 
defects hage crep in 
It requires to be 
Accordingly applicat'i 
withdrawn with libert 
application on the same R cause ofction. 

nkm 	Member 
	 J jceChairman 

J ice—Chairman 

M 

to ova r'ht certain 
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OFFICE NOTE 	
COLqT LRDEIS 

•,' 

31.195 : 	fir N.S. Daka, forthe applicar 

The learned Counsel for the 

'applicant seeks touithdraw the 

application with libetty to file 

frssh application on.the same cause 

of action on the grounds that due 

9dL1ti2_ ck 2•to oversight certain defects have 

crept in in the aplication and it 

)1&— P14Ioi/34,2 : 	 : requires to be extensively amended. 

c: 	 Accordingly the application is 

I , allowed to be withdrawn with liberty 
to file a rrash petition on the Sam9 

cause of action. 
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